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1/?J12.97 	 Adjounred to 20.01,1997 fbt admission. 

I4 	 (v.N.Mehrcyl,ra) 
- - 	 V1ceha-rman 

2/20.01.97' 	'- 	TheD' is not available today due to sickness 

fHon*b1e ivir. K.2aha, Memher(A). 
List...-on 23.02.1997 for admission. 

H 

- 
YIvv.N.i'1ehrc±ra) 

Vjce_Chajan 

28.2

Cm  

.7 	 - 
List on 	8.5.97 for admissij'bn. 

(V.N.I'lehrotr) 

Vice-Chairmi 

	

4/08.05.7 - 	Shri A.M.an, counsel for the applicant. 
Heard the learn counsel for the applicait on 

the question of ad.miss ion. Issue notice to the respoturits 

to file their reply within four weeks from tay as to why 

this appliCatOfl, be. ot aa.mitte(1 for hearing. Rjoinuer, 

it anymay be fl. within two wee1 thereafter., Requis i- 

tes.to  be,fil'c wit1in a week. 
List on ,28.07.1997 for aamission. 	 / 

s Kr 	 (K. Muth u umar) 	 (v , Mehrtra) 
Member(A) 	 vioe-chaiiman 

List it on 11.9.97 for hearing on ad sian. 

i i 	 (v.N.Mehrotra) 

Vice-chairman 

I 



I 

L
_ 

6/11,09,97 	 W/s has not been filed so far. Fourweeks 

further time is allowect for the same. Reoinci'r may bek2.lei 

, 	 within two weeks thereafter. 

List for admission on 17.11 

0 
S 
, 
KJ 	R. KAoo ~Ja.); 	 (v .N.MehrOtr 

7.1 17.11.97. 	u/s not fild r f'r 	hr 1 - 	- --- -------------

. 	 lI8 counsel 

for the respondats pi'ays for and- is allowed three weeks 

further time to file U/S. Rejoinder may. be  filed within 

one week thereafter. j_ist it on 23.1.98 for admi ion. 

(R.00ja) 	
(V.N.Mehrotra) 

Member (i) 	
Vice-chairman 

.8 / .23.1.98 

CM 	. 	 . 	 Since bench is nt availle, list on 

--2.4,98 for admission, 

H 
(V.K.Srivsstava) 

Dy. RegiStr ar 

8/02.04,98 

eao iLfr 
L-' I 

p,4 , ~ I 
tJ , 

SKJ 

-Shri G.Eose, learned counsel for the respondeiits 
states that he will be filing IM/s today during the 
coutse of day. Applicant is allowed two weeks time 
to file rejoinder, -List on 01.06.1998 for admission. 

k-. 

(G.Narasimharn) 	. 	 . 	 * (L. R. K. Prasad) 
Nember(J) 	 Member(A) 

 

— 
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Note of Resistry 
	 Orders of the Tribunal 

9/1 .6 .98 I 
	

Shri. G. Bose, counsel fforthe respondents 

W.S. has been filed by the Respondents. 

Rejoinder not filed So far. Pour wee)' time 

ia1loed fór thesthiie1 List on 1.9.98 for 

admission. 

L.R.K. Prasad ) 	 ( V.N.Nehrotra ) 
1mber (A) 	 Vice-Chajzrnan 

.9.98. 	Shri A.M. Khan, the counsel for the applicant. 

Shri G.ose, the counsel for the respondents. 

The resondents have filed written statement. 

Heard learned cousél fortne parties. Admit. The 

applicant is allowed four weeks' time to file rejoinder. 

List it.on 26.11.98 for direction. 

5/ 	(L.R.K. Prasad) (v.ri. !lehrotra) 
Member (A) 	 Vice-chairman 

5.11.98. 	u/s not filed so far. Four weeks further time 

is allowed for the same. Rejoinder, if any, may be filed 

within two weeks thereafter. List it on 10.2.99 for 

direction. 

/CBS 	 (t. 

12/10.02.99 

)EfltI; 
AKSHMAN JHA) 	 (L.R.K. PRASAD) 

MEMBER () 	 MEMBER (A) 

Pleadings in the case are complete. 

List on 05,05...999 for hearing.In the mean while 

rejoincer may be file-d. 

(i.akshmanJha) 	 (L.R.K.Prasad) 
Member(J) 	 Member(A) S 
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5.5.99 

CM 

	

	 None for the applicant. List it for 

hearirg on 20.7.99. 

	

(Lakshman Jha) 	 (L. . . ra a 
Mrnber(J) 	 Member(A) 

14./i 20.7.99. 

For want of time, list it on 19.8.99 for 

hearing. 

/cBs/ 	(L.R.K. PRASAD) 	 (s. NARAVAN) 

MEMBER (A) 	 VICE-CHAIRMAN 

15/19,8.1999 	For want of time, list it for hearing 

on 1,10.1999. 

ksbmán iha ) 	 ( L. 
Member (J) 	 Member (A) 

16/1.10,99 	On the request made by counsel for the respondent 
- 	 let it be listed for hearing on 10.12.1999 

AIØ - °(L.JHh) 

	

.$EMBER(J) 	 MEMBER(A) 



1\ 

17/1 -V2 1999 	 On the request made on behalf of Shri Gautam 

BoSe, Counsel for tbe repo&ents, who i stated 

to be ill, list it. for hearing on 25.1.2000. 
V 	

V 	 cjtf 
V 	

( 

 

Lakshman Jha  MPS..• 	 Member 	 Menher (A) 

18./ 25.1.2000. 	
V 

For want of time, hearing is adjourned to 28.3.2000 

(L. HfIN1LIMNR) 	
VV 

V 	 (S. 	v) 

	

1EM8LR i)• 	 V•• •V 	 VjCECHMIR1iAN 

'V 

(s. NRtYMN) 

VICE-CHAIF1i,N 	 1 

20/2 7,04.2000 On the request made on behalf of the Counsel 

for the zespondents, list it on 30.0,2000 
for hearing. 

S.Narayan)/V.. 

21./ 30.5.2000. 

On the request, let it be listed on 27.7.2000 

tar hearing 	
V V 

	 V 	 V 

fl 	 • 	• V 

/c 
	

(L.L.x,. PRA5.MD) 	• 	•• 	
(S. NARAVAN) 

MEM6R (A) 	 VJCE..CHAIR1IIN 

V 
 19./ 28.3.2000. 	 V 

V 	rice D.B. is not available today, let it be 

adjourned to 27.4.2000 for hearing. 
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31.8.2000 

c,1 

rw 
I 

22/27,7,2000 Shri. Vikash Jha, J. to Shtj G.Bose, Rly, cnsel. 

On requst, lit it for hearing on 318.2000, 
I 

( L. ingliana ) 	 ( LakshYha ) 
Memr (A) 	 MemJr (J) 

3hri A.1.Khan..codnse'1 for the applicant 

3hri 	G,Rose,,Counsel 'or the responden's, 

With mutual consent, list it on 

5.9.000 'for hearing, 

øv 

(L.Jha) 

24 

920O0 	I J. . 	
. 	t 

CM 	 For want of time, list it on 23.10.2000 for hearing 

p 
(Ligliana) 	 (L.Jha) 

25/23.10.2000;For want of t ime, the hearing isjourned 
to Skad 07,12,2000, 	*. 	* 

skj 	(L.R.K.Irasad)/M(A) 	 ($,Narayan)/V.. 

I.. I 
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26/7. 12 2006 	None appears on behalf of the applicant. Shri G. Bose, 

the counsel for the respondenti is present. Let it be 

listed on 20.12.2000 for hearing. In case nobody turns 

up on behalf of the applicant, it will be dismissed for 

default. 

771  /cBsf 	(L.R.K.PRD)/M(R-) 	 (S. 

27./20.12.2000. 	 - 

Shr-i A.M. Khar, the counsel for the applicant 

is present. List it on 6.2.?001 for hsarinys as 

prayed for

Okz 

. 	

V 	 r 
- 	

- 	 - 

(L.ILK. PRASRD)/M(I) 	 (s. NhRAVAN)/V.' 

V) 

'7 

\• 	
V 	 - 

'V 
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Chaukidar Ram Deo Vrs. Unions of Iria & Os. 

28/06,02,2001 : Shri A.M.thafl, counsel for the applicant. 

Shri G.Bose, counsel for the respondents. 

This is an•applicatiofl.praying for direc-

tin upon the respondents to reinstate the applicant in 

t he pay gde of is895/- w.e.f. 15th March, 1994, ard 

threupon,tO pay the arrears of salary, togetherv'ith the 

borus, admissible on that scale of pay. 

On looking into the plead in.s of the par-

tis ar upon hearing the cOunsel appearing on the either 

side, we get an imprecsion that the applicant was earliet. 

working on the post of Chaukidar and subsequently, after 

the said post of aukidar W'as abolished/diS-COfltiflu,. 

he was appointed as a Watchman right from the period 

his services as Watchman was dis-continued, At that junc-

tre of time there was fixation of ,  pay and, as contenied 

by the applicant, his pay was reduced from s. 895/- to 

RL884/-. As against this, the respondents pleaded, inter-

aia, tt the applicant was given pay protection and, 

acoñiflgly, his payS fixed ca Rs.893/- w,e.f. October, 

1992. 

That being the position, we do not fini any 

point to be adjuiicated upon instead we dispose of the 

instant O.A. with a direction upon the respondents to 

nsure that the applicant did get salary 

w..f. October, 1992, with benefit of subsequent incre 

fltS and also the bonus, which may fall due on that 

3cale of pay. 

4. 	 This QA is, accordingly,, disposed of wth 

the observation, as above. There shall be no order as to 

the costs. 

(L. . jTprasad) t T7 	(S.Narayan)/ 
Member (A) 
	

Vice-Chairman 


